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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

/ 

Order dated 2.10.2002 

Heard. Without entering into the 

merits of this case this O.A. is disposed of 

with direction to Respondents to consider the 

representation made by the Applicant tder 

Annexure-2 dated 9 • 4.2002 and pass necessary 

orders thereon. 

Send copies of this orderalonq 

with copies of the O.A. )tO Respondents. A 

free copy of this order be sent to the 

Applicant in the address given out in theO.A. 

Free copies of this order 1'e also handed over 

to the Advocate for the Aplicant and Shri J.X. 

Nay&c, Addl.Standinq unsel(on whom a copy 

of O.A. has been served) appearing on behalf 

of the Respondents. 
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